BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

BANGALORE
| 982
C.C.C N, lC) /;;gsgk
i s

APPLICATION NO,1635/8€

BETWEEN :

SRI. A.S. MURTHY,
Staff Artist Drama Voice'A’,
All India Radio,
Bangalore. e s « COMPLAINANT

l>

The Secretary,

Government of India,

Ministry of Information &

Broad Casting,

New Delhi, « « «ACCUSED

MEMORANDUM OF CONTEMPT OF COURT UNDER SECTIONS
11,12 AND 13 OF THE CONTEMPT OF COURTS ACT,1971

READ WITH SECTION 17 OF THE CENTRAL ADMINISTRATIVE
TRIBUNALS ACT, 1985 AND THE CENTRAL ADMINISTRATIVE
TRIBUNAL (CONTEMPT OF COURT) RULES 1986,

The Complainant respectfully submits the

following complaint against the accused named above.,

1 The Complainant filed an application
N0.1635/1986 in the Central Adminigstrative
Tribunal, Bangalore praying for quashing the

order of termination of contract dated 18=9=85,
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2. The Hon'ble Tribunal in the order dated
13-2-1987, guashed the order dated 20-9-1986
made by the accused i.e. the Secretary to the
Ministry of Communication and Broad Casting,
Government of India and further communication
issued thereto on 22-12-1986 and directed him

to restore the appeal filed by the applicant

to its original file and dispose of the same

in accordance with law, with all such expedition
as was possible in the mgmmEx circumstances of the
case, in any event, within a period of two
months from the date of receipt of that order

@ide para 14 of the ordef)h{

3% By an Interlocutary application filed
on 24-4-1987 the accused requested for extension
of time by another two months to comply with the
order made by the Hon'ble Tribunal on 13-2-1987,
The Hon'ble Tribunal granted extension of time

for compliance of the order upto 31-5-1987,

4, However, the orders have not been complied

with sofar.

Ble The accused having full knowledge of the

orders of this Hon'ble Tribunal, has deliberately szl
obeyed the orders and has thus committed contempt qF
of court, has rendering himself liable to be

proceeded against under section 11,12 and 13 of

0.3.
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the Contempt of Court Act 1971, read with
Section 17 of the Central Administrative
Tribunal Act, 1985 and Central Administrative

Tribunal (Contempt of Court) Rules 1986,

6. By the wilful disobedience of the
orders of this Hon'ble Tribunal the accused
has substantialy interferred with the course
of justice. His contempt s conduct deserves
punishment if effective and orderly admini-

strative of justice is to be ensured.

PRAYER

WHEREFORE, the Complainant humbly
prays that this Hon'ble Tribunal be pleased
to initiate proceedings against the accused
under Section 11,12 and 13 of the Chntempt of
Court Act, 1971, read with section 17 of the
Central Administrative Act, 1985 and the
Central Administrative (Contempt of Court)
Rules 1986 and further be pleased to ensure
ccmpliance of the order dated 13-2-198? with
a view of upholding the dignity, status and

majesty of this Hon'ble Tribunal.

Ry~

€omplainant

Bangalore,
Dated: |(-6-1987.

ADDRESS FOR SERVICE:

DR. M.S.NAGARAJA,B.Sc., ML, Ph.D.,
Advocate,

No.35, II Floor,

(Above Hotel Swagath)

I Main Road, Gandhinagar,
BANGALORE=560 009,

Neb&?V Covvec dhon — R




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,

BANGALORE

c.C.C.No. | /1987,
IN
APPLICATION NO.1635/80.

BETWEEN::

SRI. A.S. MURTHY COMPLAINANT
AND

The Secretary,

Government of India,

Ministry of Information &

Broad Casting,

New Delhi. ACCUSED

AFFIDAVIT

I, A.S. MURTHY, Major, residing at

Kalamandir, 5th Cross, Hanumanthanagar,Bangalore-

560 019, do hereby solemnly affirm and state on

odth as follows:-

<5 That I am the Complainant in the above
case and that I am conversant with the facts

of the case.

2'e That what is stated in paras 1 to 6 are

true to the best of my knowledge,beli

information,

DEPONENT

SWORN TO BEFORE ME,

Solemnly af@med,'Smrorn to before me
ON..cofo¥d....day of......

K. M. MANAMOHAN, M.A.B.LY
No. of corrections= ADVOCAIE & NOTARY

No. 29/1, 1 Cross, R.M. Roy Extn.
K. H. Double Road,
BANGALORE - 560 027
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CCC No. . (@ of 198 ¥~
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BETWEEN

APPERLANT

g (1)) JL\Q Scongte

AND RP.R . Rl "ErONT o]
1/We _...._.._ﬁ' ,% O,Y\ U R‘m
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ComPloinad

in the above matter hereby appoint and retain S”""“"‘”"s'"NA'U#RAﬂA,Tﬁ:’—
M.L, PhD.
________________ B s e ADVOCATE

Appellant/s;-

to appear, act and plead for me/us in the above matter and to conduct/prosecute and defend
the same and all interlocutory or miscellaneous preceedings connected with the same or with
any decree or orders passed therein, and also in proceedings for review of judgment and for
leave to appeal to Supreme Court or compromise and obtain return of any documents filed
therein, or to receive any money which may be payable to me/us in the said matter.

J ‘ Q
Executed by me/us on this— — |4~ ____day of . 198_\;./._at WLANXO Y,

WD

Signfture/s
to me and he/they has/have signed in my presence.

Sdtlsfled as to the ldenttfy of executant/s signature/s.
- [where the executant/s is/are illiterate, blind or unaquainted with the language of vakalat]

- Certified that the contents were explained to the executant/sin my presencein —_ . __ __ __ __
language known to him who appeared to have perfectly understood the same and signed his

name/made his mark in my presence.
Address for service;

Dr. M.S. NAGARAJA BSc.. ML, Ph.D,

Accepted _ . = e irte e e e ADVOCATE
- MM No. 35, (ABOVE HOTEL SWAGATH),
Advocate/s for .\ ._., WN‘M"W

Date: ...Mt@{.@:,._ bﬂ‘.w_%.o_g:_sﬂg_

Forms available at: The Bangalore Legal Practmoner s Co -operative Society Ltd., Bangalore-9
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" Do No 2349/87/sec.iv-A
upreme Court, by designation,

SUPREME COURT
} 1ble;r:;’hitza;nd3ress — ’ INDIA

] “SUPREMECO”

|
‘0 communications should |
addressed to the Registrar, |

FROM  The Assistant Reristrar,
Sunrenie Court,

The Chairman,

/// Central Administrative
\///' Tribunal,Ban:alore Branckb,QBQM aln@,
Karnataka

-

...... .

Dated New Delhi, the .. 2750 May, 1987 1o

SEECIAL LEAVE PETITION NO. 6049/1987
WITH '
CIVIL MISC.PETITION NO,13461 OF 1987,
(Applicztion for 13461 O 1987,)
Station Director & Ors....Petitioners,

-V -

“Shri A.S.Jurthyeseve......Respondent

I am directed to forward herewith for your information
i\land necessary action a certified copy of the Order of this
ZT{Court dated 27th liay, 1987 mace in the application zbove

fmentioned,.*

Yours faithfully,

jSﬁz//f:::@rsp Bl for ASSISTANT REGISTAAR
o M\) e

tri/iv-A/-29,5.87/

10/Supreme Court/82
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CIVIL APPELLATE JURISDICTION | 2 Court o !

———ER
ETITION FOR SPECIAL LEAVE TO APPEAL‘CIVILINOEGOQQ OF aggz,
nder Articie 0 the Constictution o a fronm e
Order dated the 13th Feb,, 1987 of the Central Administrative

Tribunal Bangalore Branch in eépplication No,1635 /1986)

YNITH
VIL ¥ISC,PETITION NO,1 1 OF 1
Ppln,ror sta notice of motion @ﬁth & prayer fer

an ex-parte Order,)

1. Station Director, A.JI.R.,
ore

2., The Deputy Director General,
A.I,R, ¥ew Delhi

3+ The Director General,
A.I.R.New Belhi

b, The Secretsry tc the Covt, of

Indfg Ministry of Inforration anc Broad.
castiﬂ() 3 Hew Delhiq : ’ XY .PetitloneI‘S.
V21711 S

Shri A.S.Nurshy,
8tsff Artict (Dz‘ama-Voice'A').

A.I.Ro) Ban_,&lore, m51ding ‘t

Kalamandir, 5th Cress Henumenth Nager, :

‘Banga (ore-550 009, ese.Respordent

HON'BLE MR JUSTICE B.C.RAY{VACATION JUDGE)

For the Petitionerss Hr.l.Datta,Addl.SolGenl.

, M/s. P.Parmeshwaran & R.P.Srivastava
~i= =t Advs, with hig,

COR A M:

THE PETITION FOR SPECTAL LEAVE TC APPEAL AND THE
APPLICATION FOR SIAY above-mentioned being called on feor
hearing beforc this&ourt on the 27th day of May, 1987, UPON
hearing Counsel for! the Petitioners herein. Tiis COUR! while

dirceting issue of Notice to the Respondent rercin to show cause

eontnd Se e 2,"‘
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why Speclial Lzave be not grsated to the Petitibners
nereia to arpeal to tris Court against the Crder of the
Central Administreative Tribunal ,Bangalore Branch above=
mentioned, DOTE ORDER that pen.ing the hearing and final
disposal by this Court of the application mentioned above
for stay after notice, the operation of the Order dated
13th February, 1937 of the Central Administrative Tribunal
Bangalore Branch in application No.1635 of 1986, be and
{5 hereby stayed;

Ahv THIS COURT DOTH FURTHER ORDER THAT THIS
ORDER be punctually obscrvew anc earricé into executien
by all concernecde

4I[NESS the Hon'ble Shri Raghunandan Swarup Pathak,
Chief Justice of India at the Supreme Court, New Delhi this
the 27th day of May, 1927

(K .X . SEGHAL)
DEPUTY REGISTRAR
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why Speclal Lzave be not grsated ts the Petitibhers
perein to appexl to this Court against the Crder of the
Central Administretive Tribunal ,Bangalore Branch above=
pentioned, DOTE ORDER that pen.ing the hearing and final
disposal by this Court of the application mentioned above
for stay after notice, the operation of the Order dated
13th February, 1987 of the Central Aduministrative Tribunal
Bangalore Branch in application No.1635 of 1986, be and
15 hereby stayed; |

AhU THIS COURT DOTH FURTHER ORDER THAT THIS
ORDER be punctually obscrveu anG earricé into executien
by all concerncue

4I[WESS the Hon'bla Shri Raghunandan Swarup Pathak,
Chief Justice of India at the Supreme Court, New Delhi this
the 27th day of May, 1987s

(K.X,SEGHAL)
DEPUTY RIGISTRAR
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WITH

CIVIL MISC.P: ITION hO,13461 QF 1&87__._
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Station I'irector & Ors...Petitiorere,
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Petitioner
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HRI

SHRI
Advocate on Record for

—14/Sepremz Court/82—2-3-83—1,25,000.

Advocate o] é‘c![) ﬁf(}}‘aapdn

the petiticners



BANGALORE BENCH
HRIR KK NRAHHRK

EGISTERED

CENTRAL ADMINISTRATIVE TRIBUNAL

Commercial Complex(BDA),
Indiranagar,
Bangalore - 560 038

Dated ¢ 2.7 \'l\é“ﬁ
Contempt of Courtipplication No. ____ 10 /oB( )
in Applicetion No. 1635/86(F)
ik e L b e
_ ."Applicant
- Shri A.S. Murthy V/e The Segy, M/e Informatiem & Broadcasting
To
3. The Secrstary
1. Shri A.S. Murthy Mministry of Information & Broad Casting
Kalamandir Shastri Bhava
Sth Cross, Hanumanthanagar Ne: D:lhi -v1:0 001
Bangalors - 560 019
2. Dr M.S. Nagaraja 4, Shri M.S. Padmarajaiah

Advocate

No. 35 (Above Hotel Swagath)
Ist Main Road

Gandhinagar

Bangalore - 560 009

Seniecr. Cantral Govt. Stng Counsel
High Court Buildings
Bangalors - 560 001

Sublect: SENDING COPIES OF ORDER PASSED BY THE BENCH IN CONTEMPT

NAPPLICATION NO. 10/87

Please find enclosed herewith the copy of the Orde r/ Bohahba 808t

e

K

Encl ¢ as above.

Balu¥ VAol

" DEP

17-7-87 .

Y REGIST
YE0DBOK e
(JuDICIAL)



IN THE CENTRAL ADMINISTRATIVE ‘
TRIBUNAL ADDITIONAL BENCH,
BANGALORE

C,C, No, 10 of 1987.

Order Sheet (contd)

Office Notes Orders of Tribunal

PSM(A)/CHRKM(J)

17.7.1987.

Dr. M.S. Nagaraja, learned
counsel for the applicant/complai-
nant, requests permission to with-
draw this application, asfhe
e respondents/contemnors have obtai-

gfi ' ;3‘ %ﬁ ned stay from the Supreme Court

BRx2Qx#:X98% against our order

dated 30,4.1987.

In view of the above, the
applicant/compleinat is permitted
to withdraw this application.

The contempt proceedings sought
to be initiated by this applica-

tion are hereby dropped.

>, ' w Application disposed of accor-
feb2ilrier

dingly.

MEMBER(AS MEMBER(J)




